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CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BLNCH.

_ 337 of 2000
O.A/KXXX NO. . - o o T707. of

- } 9.5.2001
o DATE OF DECISION -:-iviceeceos.

Sri Biplab___ Kp_m_ar»Deb sinha & 4 Ors. o _ APPLICAENT(S)

L Mr. S.Sarma. _ ATVOORTTE FCR LS ARPLICANT(S)
| ,
|
- VERSUS -
| v
‘ Union of India & Ors. RESPOyNENT(S)

THOUOR THIL

Mr. A.Deb Roy, Sr. C.G.S.C. ADVOC
. -y e oo T R B RE.SPONDEN’I‘L.

R N oo emm . -

THAE ¥ ON T BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

THE ZOT'BLE MR. K.K.SHARMA, MEMBER (A).

inl. Whether Reporters of local papers may be alliowed vO see
' the judgment ? "

{ 2. To be reierred to the Rsporter or not ¢

Jheter their Lordships wish to see the falr coOpy of the
judemnent ?

4. hether the judgment is to be circulated to the other
Benches 7

Judgment delivered by Hon'ble VICE-CHAIRMAN.

[ ‘ [/\\/Fx/ ;




I CENTRAL ADMINISTRATIVE TRIBUNAL
} GUWAHATI BENCH

% Original Applciation No. 337 of 2000.

M Date of decision : This this the 9th day of May, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Hon'ble Mr. K.K.Shafma, Member (a).

Sri Biplab Kumar Deb Sinha,

- Sri Nagen Kumar Sarma,

- Sri Shashadhar Barman,

i - Sri Saleh Md Mizanur Rahman

5. Mrityunjoy Kundu.

. (All the applicants ae presently working

| Operating Assistants (General) TOA (G) in
Telecom District Manager (TDM),

BN

Bongaigon, Assam.)

.«..Applicants
| By Advocate Mr. S. Sarma.

~versus-

l. Union of India,

represented by the Secretary to the
Government of India, Ministry of

Communication, Sanchar Bhawan,
New Delhi-1.

' 2. The Chief General Manager,
Telecom, Assam Telecom Circle,
Guwahati, Assam.

3.

The Telecom District Manager (TDM),
| Bongaigaon. :

.. .Respondents
By Advocate Mr. A. Deb Roy, Sr. C.G.s.cC.

——
i
B

ORDER

- CHOWDHURY J.(v.C.).
i

| The applicants are five in number. All of them

iare working as Senior Telecom Operating Assistants (General)
P 4
'(for short TOA (G)

in the office of the Telecom District

‘Manager (for.short TDM), Bongaigaon. They appeared in the

iJAO Examination (Part-I) held between 29.10.1999 and

£3l.10.l999. The said examination consisted of six papers

;hamely, I, II, III, IV, V and VI. The applicants secured the

Contd..

as Senior Telecom
the office of the
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hinimum qualifying marks in paper I, II, III, IV and V. They
could not however get qualified in paper VI i.e. the paper
of Book Keeping and Advanced Accounting that carrying a
maximum mark of 100. Acéording to the applicanté the
question No. 1 of the said paper as well as question né.
VI(b) were‘outside the syilabus. Question No. 1 carried 60
ﬁarks (compulsory) and question No. VI (b) contained 10
marks. Since it was outside the syllabus notified by the
respondents the applicants could not answer those two
questions which prejudicially affected .their result. The
case of the applicants was taken up by their Union but till
filing of this application no decision was taken up and
thereby seriously affecting the future prospect of promotion
of the appliocants to the post bf Junior Accounts Officer.
The applicants in this application pleaded that respondents
had already grénted 10 grace marks in respect of question
no. VI (b) but no such measure was taken in respect of
question no. I. According to the applicants the respondents
acted illegally in not granting grace marks of 60% against-
question no. I and sought for a direction on the respondents
from this Tribunal to declare the applicants as successful
candidates in Part I to enable the applicants to appear in
the subsequent examination i.e. JAO Part II.

2. ' The respondents submitted its written statement
and admitted that the question no. VI (b) was out of the
prescribed syllabus. 1In that view of the matter the
respondents decided to provide 10 grace marks those who had
attempted question no VI irrespective of the fact that
whether the candidates did attempt or not to the part (b) of

question no. Vi. The respéndents stated that the matter was

examined in detail at the appropriate level and it was found

'~ that question no. 1 was covered by the prescribed syllabus

of the subject of Advanced Accounting Paper VI of the JAO

(Part I) exmination.

Contd. .
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Mr. S. Sarma learned counsel for the applicant

lmad drawn our attention to thevsyllabus of Junior Accounts

\:‘f .
lofficer Examination, more particularly in respect of Advance

S ) .
‘Accounting and Costing. Circular of the Department vide

EDepartment of Telecommuhication Letter No.l-1/83-SEA dated
113.2.1985. The Advanced Accountancy and Costing by Shukla
ﬁGrewal were the prescribed book referring to the syllabus

|and pointing to the chapter from the book. . Mr. S. sarma

| to

' submitted that chapter IV appertained to the topic

! consignment. The chapter was excluded from the syllabus. In

| the trial balance, cited in question number 1 was concerned

! with the text of consignment included one more item was

mentioned as adjustment. A candidate was not in a position

' to understand the consignment of penalisation and

relationship between consignment and consignee without
knowing consignor accounts which was specifically comprised

| in Chapter IV, the excluded chapter for the examination.

! Referring to the question no. 1 asking the candidates to
prepare trading and profit and loss account for the year
; ending 31.12.1996 and balance sheet as on that date. Mr.
Sarma submitted rhat a candidate to answer that qustion it
| was necessary to kno& for him the closing balance which he

' had to be shown on the liability side on the balance sheet.

| A candidate who was only conversant with the .topic of

consignment invChapter IV was net in a position to solve the
question no. 1l. The learned counsel for the applicant
_submitred the aforementioned question carrying 60 marks
| since was outside the syllabus the applicants were put in
: disadvantageous situation and therefore a proper direction
need be iseued to the respondents either to provide grace
marks or to .declare their results excluding the queetion
‘no.l. Mr. A. Deb Roy, learned Sr. C.G.S5.C. vehimently
! opposing the prayer submitted that the relief prayed for by

| the applicants were beyond the ken of Judicial Review.
‘ _ Coﬁtd..
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B. We have given our anxious consideration in the

matter. The matter reltes to the area of assesment of the

|

performance of the candidate in a particular subject which

i@an only be dealt with by a person fully conversant with
K Y
'such matter. It would not be appropriate for the Tribunal to

go into the issue specifically ear marked. for those persons .
ibcquainted and versed on the subject. It has been stated
that the Union as well as the apﬁlicants submitted their
L 8

;representation in the  fitness of -thingé) It . would be
_ , , b

ziappropriate to issue a direction on the respondents to

! .

'ﬁeXamine the matter afresh and if necessary by taking aid of

1 v .
isome specialised person onthe subject. The applicants may

?file appropriate representation narrating all the facts
jbefore the Chief General Manager within two weeks from the
idate of receipt of a certified copy of this order. If such
#representations are filed either individually or jointly the

|
ﬁreSpondents shall examine the same and take appropriate

'measure as per law within a reasonable time.

@4. The application thus stands disposed of. There

?shall however be no order as to costs.

\C L b - [/~/»

‘ (K.K.SHARMA) (D.N.CHOWDHURY)
Member (A) Vice-Chairman
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tha examination conducted for promotion * tfﬁuwxhazifzﬁenaﬁibrr

e T e msat o

——— e e s ‘

Accounts Officer. As per the said recruitment rules the examina-

tion  is conducted in two parts far all Group-C and D enployess
_ 5£L9L&k
and the applicants being holder of Group-T posts are i Aegibie to

appear  in the said examination. Ae per the present syllabus of

- FPUT Grou examination Fart-I communicated by the Department vide
; ay

-

DOT letter No.17/1/83-SEA dated 12.2.85 thare are 5 papers to  be
anﬁw@r@d in 4‘%ub381t%, and the maximum marks are 758. The paper~.
I‘ is precise writing 7. drafting and grammér for 150 marks to  he

answered in 3 hours ; paper-Il is a theary examination on

service rules for 100 marks and paper-III is a practical evamina-—

Ction  for 10@ marks; paper-IVY is a theory examination on general

and service rules for 100 marks and paper~-VY is practical examina-

Ction on General Finance and Frocedure Rules for 180 marks :

paper-VI is on advance accounting and  Costing for 200 marks. The

respondents have specifically circulated the syllabus and as per
the said syllabus in paper VI  i.a. Advance Accountancy and

Costing the chapters have been menticoned as chapter% I,II,IiI,VI,

VIT, XVIII, XIX XXIX, XXX, KXXL, and XXXII from the recommended

Douxks of Advance A:uuunhanry by %hutia S ur@wml
A copy  of the extract of the said Syllabug is

annexed herewith and marked as Annexure—1" & 1A,

4.5 That the applicants beg to state that as per the re~
cruitment  rules as  well as the instruction 'cmhtained in  the
letter N2l 17-1/778EA dated 6.5.77 the qualifying maFHS'fgr said

departmental examination presrribmd for JAD'’s service is 404  in
(hle

- -

each subjects and 43% in the aggregate. A1} th@ s ¥ WA w?zb}@ mruupﬂ

emplaoyees  like thaf of the applicants are given total & chances -

Eo appear in the said JAD examination. It is furth9v stated that

in  case an employee gets &BY% or huve marks in one subjéect, and
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5’ ~ QCentrel pane - Y
| b L 10
could not clear the said examination because of his low  marking
: ) ﬁ:ﬂf‘.fi A
in other subjects, he will be declared umguccaazf%ﬁwgﬁgﬁﬁyeaencﬁn
- [ /‘.-——""/

o~

the subsequent two examinations he will not be requived to appear
in the paper in which he scoved 60 marks in the earlier exami-
naticm. ' o

4.6 " That the Applicants beg to state that all of them are

illegible to appear in the Fart-1 examination for promotion oo

v

the pmat‘of'JAD and accordingly they placed their candidature

for tre said examination. The respundents {55Q@d dmmmgﬂic;timng

:vide letter  No. Ee;ttw?/i/?Q/i?;datad 31.8.99 enclu%ing the

revised programme fiar the said examination, and - the scheduled
daté fix was ffmm 29,.10.99 to 31.10.99.

Copy of the lefterldatad'ﬁltg.gg enclosing revised

programme is annexed herewith and marked as Annex-—

ure-—=.

4.7. That as per the Annexure-Z scheduléd date and vanue
, bhe épplicanté aﬁﬁear&d in the JRO ?af%wl gvamination  and they
were guite sure of thai? sucness. ALl the app}icaﬂta did wvery
well up to paper-V however, in pépeerI they could not answer the
questions érmpe}ly. As stated abﬁve.the respondents have speci-
fied the syllabus for paper-VI categorically demarking the chap-
ters  from thé recommnended bﬁﬁkc.EU% while setting the paper-VI
the respondents over looked thevﬁyllabuﬁ and set the guestion
Nzt for Qm marks which was compulsory from  chapter—IV which is
' » .
not  in th@'%yllabgﬁ. Again the question MNo.GCh)  containing 10
marks has been set without consulting the syllabus. In fact the
question  No.&(b) i a question relating to computer, not witﬁin

P g

the syllabls.

i

-
T YR A ,14-.__,.‘

o e
3 6 1

|
\
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A copy of the VI th gquestioggpaper
i

. “»1:
Guwaha
herewith and marked &% Egg;urégﬂ,aanh J
4.8. That the applicanis beg to state that immediately

after the said examimation, they made written complaint  to the

respondents highlighting the fact that the question Nool as well

as  6(hY ave not within the syllabus. The applicants also  ap-~

proached  the urion and the Secretary  concerned of . the said

union  made several representations o the respondents but  till
date nothing has been ﬁmmmuhicated to fham.
- A copy of the extract of the journal of Telecom
Union containing the contents mflthﬁ representa—
ion is annexed herewith and marked as énnaxure~4;
d.9. That the applicants thereafter collected thelr ‘marks
arid the thefzﬁénaral Manager, fssam Telecom Uircle, communicated
their marks vide his letter Dtd.22.8.7000. .From the said letter
it is ciea? that all the applicants have cleared the ﬁaﬁers I %o
Vo but cmuid'nmt clear the VI th paper.
A copy of the letter dated Z9.8.2000 is annexed
hevéwith and marked as Annexure-3.
439A. ' That the applicants beg to state that the aforesaid
pari-I emaminatimﬁ is conducted circlewise through out the ocoun-

« in  Hyderabad

try. Similar controversy arose in ather parts i.
Telecom District under Andhra FPradesh Circle. In their case also
similar kind of representations have been made but having re-

ceived no reply , they had to approach the Hon'ble Central Admin-

~

Cistrative Tribunal,' Hyderabad Bench, by way af filing O.A.  No

1RES of 2000, The Hon’ble Tribunal was pleased to admit the said
0.4 with a further directicon to allow the applicants therein to

.. . ] . e B s 1 —
appear  in the subsequent examinaticon i,e, JAO part ~I11 Examina

tion scheduled to be held very shartly.
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£ %hmta"capy aimng~with.%h@.typed copy of the said
order dated 21.8.2000 is annexed herewith and
mavked as ANNEXURE- &.
4.3, That the appiicantﬁ beg to state that the respondents
have acted illegally in not consulting the syllabus before set-
ting the guestion paﬁern The applicants could come to know  that
the reﬁpendént% have élready granted the 108 ma¥hs out of afore-
said 70 marks as grace marks in respect of queéfimn Ne & (b ;n

other Circles but the same has not been granted to the Assam

Circle as will be evident from the mark-sheat (Annexura-31.

X I B That the applicants beg to state that the as stated

above except VIth paper they have secuved above 48% marks and had

b

@ questions  in the VIth paper set as per  the syllabus they

would  have passed the said Examination. In the year 1924 in

respect of JAD Examination the controversy arose was  that  the

guesticons were very tough and on that ground alone the respon-

.

dents had arvanged a revised/special examination. In fact the
—

quastiéﬁ paper - Noo VI (Accaumtancykand Costing) itself is  very
hayrd sﬁbjest and the syllabus is sequivalent to Degree Course that
b o the group O and D empimyeea most of whom  are  anly
ﬁ&triﬂulﬁte. Only thébﬁmmm@rc@ Graduates having a grasp in  chap-
ter IV Cﬂmﬁsignmgnt} of the said Book can attempt the said gques—
tion  No 1 ik ﬁfhers,—ﬂh the other hand the questién. Nex 6(h
baing a gquestion relating the cméputev the applicants could not

even tousch the same.

<

4,12 That +the applicants beg to state earlier they had
appeared twice in the said examination but could not clear  the

sane. However, each time they secured a very good marks in the

-

VI  th paper. Howaver, in this occasion the applicants could  not

L d
answer the same as the guestions were out of syllabus o

4,13, ~ That the agpliﬁén%ﬁ beg to state that the respondents



&

have now .goiing to announce the scheduled date for the subsequent

examination i,e, JAD part ~II within a short time and the as the

names

successful  candidates, they will not be called

of  the applicants have not been included in the list of

-y

oy  the said

evamination. The applicants therefore having no other alternative

have

come under the protective hands of this. Hon’ble Tribunal

~

seaking an appropriate dirvection to thé respondents to allow 708

marks

as grace marks and to declare them to be successful  candi-

dates with a further divection to allow them €a appear in the

» suibsequent Texamination i,e, JAD Fart ~II examination for P -

tiaon to the post of JAD.

4.1,

That the applicants submit that the action of the

respondents are pre-se illegal in setting the guestions withous

firet

have

consulting the syllabus. On the other hand the respondents

‘allowed 10 out of 78 marks in dispute in respect aof VIth

naper in octher division en the ground that the cuestion No & (bl

being 90& of syllabus guestion. The respondents  koowing fully

well

Even

cought to have granted the entire 70 marks as grace marks .

‘the respondents have not granted the 18 marks cut of 780 2

R
the applicants as has been granted o the cther similarly situat- -

ed employees like that of the applicants.

4.15.

That the applicants submits that there being a sylla-

bus specifying the subjects as well as the chapters, the respon-

daents

‘qve duty bound to follow the same as to the best of the

knowledge of the apﬁlicant%,-the said gyilabus i still in faorce

and having not done so the respondents have viclated the norms

fixed by themselves and hence the entire acticn of the respon-

dents 'are liable to be set aside and quashed.

4.16.

[

That the applicants submit that the respondents being

a maodel employer ought to have disposed of  the representations



.

Capplicants pray before the Hon'ble Tribunal for an interim order

Cinterim  order  as prayed for, other wise the applicants will .

Q

il

filed both by the applicants and the union. The non—disposal  of
: , o

the representaticns has resulted in viclation of Art 14 and 16 of
the Constitulion ﬁf'India and laws framed thersunder.

S . T
4,17, That +the applicants state that the respondents have
taken the final decision for declaring the date of the subsequent,

1

gxamination 1i,e&, Jﬁd Paft ~11 examination within Octaber L@@B“.
But as the applicants name have not figured ih the list of suc-
reseful candidates, the respondents will not allow them to appear
in the said examination &n& theéreby the entire service career of
the appiicankﬁ will suffer a lat. In that yiew af the matter the
directing the r&apanden%a to allow them to appear in the éubse*
quent examination i,e, JAQ Part -I1 Evamination till the finali—
gatian af  the case. ﬁli.tﬁe-appliﬁantg have passed the other
papers and to the kna@lﬁdg@ af the épplic&ntﬁ at least 1700
vacant pm;t,in the c#dre af JAD and hence the balance of  conven-
ience lies Qary much in favour of the applicants in passing the

suffer irreparable loss and injury.

i

. GROUNDS WITH LEGAL PROVISIONSG:

[

L.

i )

5.l Far that the entire acticon on the part of the respon-
gents in ot granting the grace marks (68 + 10 =7@1  is  per-€e
‘ \ .

illegal and liable to be setb aside and guashed with a further

directicn  to the respondents to declare the applicants as suc

idates by issuing necessary addendum to the results

%

ressful  can

4=

alveady declared and to allow them to appear in  the subsequent

‘evamination i,e, JAQ Part ~II scheduled to be held shortly with

all conseguaential service benefite including salary ;, seniority

ebo.

»

!

]

't
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-

S.2. For that the respondents being a model employer  ought
to  have consult the syllabus circulated much prior to. the said
JA0  Part~1 examination at the time of setting the guestion and

having not done so the respondents have viclated the novms as

well as the recruitment rules.

s

He3a For that the respondents have acted illegally in

differentiating the applicants to the other similarly situated
employees like that of the present applicants and thereby they
have viclated the Art 14 and 16 of the Constitution of India and

laws framed thereunder.

811

A ‘ Fér thaé thé‘feﬁpmﬁd@ﬁtﬁ have acted illegail? in not
_disposing mf.tﬁe representation filed both by the applicants  as
well as the union and thereby have V%mlatéd Jthe cmns#iﬁutiﬁnai
mandates as well as the settled principles being followed in
zervice jurisprudence.
. haviwg oned 7 :

REP .va that 4he applicants Reing passed Aim the other
subjects  and aquld not clear the VIth Faper only on the grauﬁd
that 'the quasticns have been set from out side the -pregcvibed

N

syllabus, the respondents ought to have granted the 78 marks as

grace marks declaring them to be successful candidates.
T For that in any view of the matter the action on  the

part of the Rezpﬁndenté is not sustainable in the eye of law and

liable to be set aside and quashed.

The applicant craves leave of this Hon'ble Tribunal o
advance move grounds both legal as well as factual at the time of

hearing of this case.



G.& DETAILS OF THE EEMEDRIES EXHAUSTED.

That the. applicant declares that he has exhausted ‘all  the
possible departmental remedies towards, the redressal  of  the-
griavances‘ in regard to which the preséng'applicatiﬁn hazs been
madé ~and presently hé has got no other alternpative than - to ap}
proached this Hon'ble Tribunalﬂ

-

T. MATTER FENDING WITH ANY OTHER COURTS

That the applicant declares that the matter regarding this
application is not pending in any other Court of  lLaw or  any

‘ather authority or any other branch of the Hon’ble Tribunal.

8. PFELIEF SOUGHT:

. Under the facts and circumstances stand above the applicant
prays that the instant application be admitted, records be call
for  and upon hearing the parties on the cause or causes that may

be shown and on perusal of records  be pleased to grant the fal-

lowing reliefs.

8.1 .. To set aside and quash the entire action on the part of
the respondents in not agranting the grace marks (60 + 1@ =7@) in
~
b///f;he VIth paper, to the applicants declaring the same to be per-—se

.} illegal with a further direction to the respondents to declare
. “ \ 4 -

Sr—

the applicants as successful candidates by issuing NECESSATY

addendum  to  the resulis already declared and to allow  them  to

appear in the subsequent examination i,e, JAO Part ~1II scheduled

to be held Ehﬁrtly with all consequential service benefits in-

cluding salary ; seniority eto.

8.7 Cost of the application.



| 9 INTERIM ORDER FRAVED FOR 2

£ T
CF o

Any  other relief/reliefs to which the present CApplicant  is

entitled to under the farts and circumstances of the case and a5

may he eemed fit and propsry by the Hon'hle Tribunal. )

-~

Under the facts and civoumstances of the rase the apglicants
pray }fo% iﬁ%erim arder directing the respondents to allow  fhe
applicants to appeav in the subsequent examinatiﬁn.i,e,AJQQ Fart~-
IT examination scheduled tin bé~he1d 5hmrt}y»during'the pendency

of the case.

1@. THE AFFPLICATION IS FILED THRDUGHvﬁDVGCATE:

11, PARTICULARS OF THE FOSTAL ORDEE s

(I3 T.F.O. New: Q4 034 ey © (ii) Date: IA//a/NOC’
Ciii) payable at ﬁuwahati

12, LIST OF ENCLOSURES = A

Hi

stated in the Index.

12



VERIFICATION

, Bhri Biplab Kumar Deb Sinha , &/o Fradip Fumar
Deb SinHa , aged about 31 years, presently warking as . Beniar

Teieczom  Operating Asstt under Telecom District Manager, Bongai-

, _
gacn, do here by solemnly affirm and state that the statemant

made in this petition from paragfapﬁ""’ﬁﬂ%,‘?’T’9"{);4',’(7"11'/3;5-/&/?,

o

are trua to my knowledge and those macle in

-

paragraphs 44 awd 4'9 are

maﬁtarg of  records,; informaticons derived therefrom which I
believe to be _true and the rest are my'humble submission béfmr&
this Hon'ble Tribunalu_l am the applicant nol in the pfesent
abplicatiaﬁ and i have heen autharised by the other applicanéﬁ T

mwEayry this verification.

&£

Ard I sign thYs verification on ‘L%“ th day of Oct. 2000.

3

%?g(&b e Db g{\mgt\‘
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ﬁV“hﬂ?ﬁykE -

-
£

. - - £

N DEPARTMENT ©) PELECOMMUNLCATT ONG DA
; , ~(eovr, op 1mpIa) 4
CEFICE QF THE GENERAL MANAGER

TELECOM DISTRICT o HYDERABAD-500 037,
p . . v
' S\_."A_»A EUS FOR P&T JUNIOR. LCCO

UNT'S OFFICEI'S EXAMINATION ~ PARD-T
DOT _LR.NO.17-1/83=SEA Dated 13-2-1985. ,

Common to woth Postal aund Telecom. Junior Accounts Of ficers, -

Subject I :: Precig Writt/ng . Time Marks
' - Drafting & Grammer - ‘
| A : : - A
i; o . Paper-1 j 3 hours 150 marks,
¥ ' | '
ISubject 11 . Service Rules '
it RO . P s v -—-——,---———...,--.--,-«-.. P Y
(1) " FRs ‘and sRs :
L) ces (Pension) Rules, 1977 .
(L14) ccs(Leave) *Rules, 1972, v :
,:(iv) - ces(Commutation Of Pension)Rules, i%81." . . -
() CC5 (Jolning times) Rulea, 1979, - : h
Paper-II Theory without books . 2 hours 100 marks.
RapermIII'Practical with books 25 hoursg 100 marks.
Subject IIT - General Financial Rules and Proceduraql
(i) P&T FHB vol.T - 8
1(ii)  P&T Manual vol.ry (Chap.1X, X and xI71).
§444) Per Man.vol,TIT. . o "
C(ivy  P&T Accounts Man.Vol.I (Chapters T ‘to IV, VIIT, X,XVII-to ¥xX).
§(v) Abpendix 5 to the Postal Accounts Man. for candidates fyrom
- Dept. of posts & Appd. 5 to Telecom Accounts Manual, for:
: candidates from Dept. of Telecom.
(vi)  GPF.(Central Servicesg) Rules, 1960. :
VI~ Petegartion SRRSO 1 {62 - b ey o155 o RUTEE, 19507 -
((viii) . Schedule of

Financial Powers:-of P&T Officera. . S
(ix)  Articles 73 to 75, 77, 78, 107 to 123, .148- to 151 and 245 ‘to

f $323(b) of the Consecitution of India e.ong with the relevant:
P schedules, | = * ' o : R
(%) ‘Demands_forfg

rants, Apprepri
; of the relevant years.,. ‘

! ~ A L o
f ation Accounts and the Audit.Report -
%(xi) Manual of Appointments and Alloy
, 0 . . e ' " B

!

;

|

aI]CGS .
Paper-1v Theory.witﬁbuﬁdﬁbbﬁé“4; 2 hours - .. lOOﬂnaﬂis, L ‘
EPape;:y Practlcgl with-books-; 3 hours - 100 marks. - i
'Subject TV t1 Advanced Accountancy and Coslting o

- . .'Following chapters from
by shukla Grewhl - Chap.
: XXVII,XXIX,XXX,XXXI/XXXII

the book of Advanced Accountancy
I,II,III,VI,VII,XVIII,XIX,

i
i
n |
b : . L
Paper-vi wWithout books 3 hours 200 marks.
Total (i) - Four subgpcrs. - V )
% (1i) SIX PAPERS. | L\\ Py i
(1ii) MAXIMUM MARKS 750 ¢

2 Lv\ﬁy»

/HJ.'.J/
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R

- SUNICR AC

- PAPER HI— Pm.,uc& (\‘!l(h bOOAS) ik

COUNTS OF WLEE‘ZS EX&MEN &?Eﬁf‘i‘
' PARTI .
B Te.emm
o S Txm.ec : sz‘fkﬁ

Subr“t I— P‘reczs-wa‘mg, Dmfmzw end G Lzrxmy_.ar
PAFER] -3 ﬁrs 156 marks

. o Sub;"cf H—- Se"wce Rnles -
| PAPER zz"_ sory (wgmout boa‘cs) Zhrs. IOO marks

23 hrs 10{) marks

(z’) FR &S.R-. , AT
(i) C.C.S. (Pcnsxoa) Rulvs I972 .
(@) C.CS.(LeaveRules), 1972 .~ . -~
(fiv)» C.Cs. (Commumuon of Penszm) Rucs 1981

3

(v/ C.C. S. (Jozmng Txmc) Rules 1979
Suby'\.t | 53 Gezsem! F"raucm! Rules and Procedurs

P’APER IV—- Theory (Wxthout books) 2 hrs 100‘ marks

PA?ER Vo Pra.,ucai (Wzih books) . - "3 hrs. 10’0 marks

)y P&TEH B Vol I; ‘ .

(u) P& T fvxanua:i Vol. I (Chapaczs IA X ,md XLI)
NGO & T Manual, Vol IIE, e

(n) P&T Acconms Manual “Vol. 1 (Cﬁapee:s I to I\’ VIIL X,
- -5 XVILie )’X) :

HGN Appendxx 5to Teltxom A(:coums Manual o
'_‘_ (vr) G.PF (CanraI Sen?xccs) Ru!es,\l%g‘
< Delegation of F Financial Powers’ Ru}es 1978, . .
we s'of‘P&T Ofﬁ%rs

S 77 78107 to 123; 148 10 151 and 245 .
, _w373 (b}:gflhe Consutuuo'l of,na.a cng with the ru‘*vam
sC 38(.*'.1185 I . .» - - - -

-t

PAPER VIII— Practical (With books)

———

(x) Dzmands for
- Report of the relevant ycars;

- (xf) Maznual of Appointments and Allowances.
Subject IV — Advance Accountancy and Costirg.
PAPER VI— (Without books) 3hrs. 200 marks

(The following cham,crs from the books of Advanced Accountancy
by ShLUa and Grcwal arc prescribed for detailed study):—

——y

Cnapicr I —  Fundhmental Principlcs of Accoummu

Firai

N
Cinal ASCTUnts

Chapier o _ —
Chapter Il e
Chapter VI~ . —

Chapter Vil —

Bills of Exchange and Promiss sory Notes
Depreciation Reserves and Provisions
Reccipts and Payments Account and

Income and Expenditure Account ‘md
Balance Sheet

Chap‘Lcr XVl ‘—  Company Acco&m»lhuoducuon, Shares,
; ) .. - Dcbentures, el

Chapter XiX —

Chapter XXVII —

Chapier XXIX  —

Company-Accounts, Final ,\bwums
Cost Accoum

Criticism of Financial Swuaements,
Inflation Accounting

Accounting Ratios -

Cash and Funds Flow Statements, Cash
Budget and ‘Working (_aplml

Chapter XXX .. —
~ Chapter XXXI —

Chapter XXX1I -~ — Management Accounting.

[Total 4 Subjects ~ 6 Papers. Maximum Marks 750}
| PARTH :
. Subject I — Telecom Accouan I

PAP R VII — Theory (Wuhoul books) " 2hrs. 100 inarks

2—;— hrs. 100 marks’

() P& TF.H.B., Volume I (General Principles and Cash)
(i) Indian Telographs Acts 2nd Rules
(itf) P & T Maunal, Volume'IX

2

ANINEXURE 1A

granis, Appropriation Accounis énd u* Audit-
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Cf Govt. of India
Dirpartment of Telecommunications
‘0/0 The C.G.M.T Asssm Circle
Guwahati "
No.Rectt-7/1/98/17 Dtd at GH the 31/8/9? T

Rt e e R e e e e R e e R R e e e e e e T e e e R N e e e R

1o,

§>I ~ 1.The CGeneral Manager Telg' Guwahati/Silchar
g;BZﬁ Q\&ﬂ \3.7.The “elecom District Mana eI ~BRAHINGE/ T3 /BGN
N

8.The .EC(HQ) N.E ZONE,Guywahati
9.The a.D.T staff, c.qq

uwahati

Sulys = Deppartwental Qualifying Examination for J.A.0 part-1-
Arrangements for holding of.

e N et e e e O e R

In coni:inuation of this office letter No.Rectt~
7/1/98-13 dt 7/6/°9,the revised programme of the aforesaid exami-
nation is enclosed for wide publicity & necessoary action please.

Enclo:- As above.
. (B.C.PAL)
Asstt. Dir. Telecom (E&R)

P e e R N N e R e s

Copy to:~ The D.G.M (A),Exam Coordinator, C.0, Guwahati

Qﬂ_ww

(B.C PAL)
Asstt.Dir.Telecom (E&R)
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I‘IIJ" CSTRY COF \.}'Ul- 'v.' LCHT T NS &
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S LT - 110 7001,

DuLeu:Ojia,QO
)

10
ALl Chief Genercl tanazers Telecom ulPClGo,
11 Chief General iinasers/d: elecom Districts,
shief General HManas s DI {uniei/Delhi.,
ief Genoral Mans or NLCO., ML, anluelhi,
L] deads ol other dministrative Uflices in the PDepartment of
”“1eo m, '
Subject: Deoarcmeob el ualifying sxeminetion of Ji0 Part I ° .0 -

arransemants for boldln" of,

Sir,

am a

...'0""..'..0"-.'.!

I lrecteﬁ Lo rc; Lo this offloe letter of
ewen number Qhu d 2&,11.98 nﬂ £.5,1999 on the alove subiject.
2, It has now been cecided o hold +the a¢or@s11d
examination vith the fol 10W¢n revised, ,ro ,TERIME § -,
A2 BuR T D & DA HGURS IS
1 Precis ‘riting, Fridey, the 29th 10.0041 to
: erlbln" &Wﬁrﬂmmﬁr Cctober, 1999, 1.00PM
'Tl“dl :nullod:
;dktnoui'ﬁooksf
VI “dv~nceﬂ cnovqlﬁucv -G0- 2,00 1 to
‘ithous EBooks, 5.00 PII
LT -Service ilules Saturday, the 30th 10,00 £ +to

~{vithoutRooks

TIL Service

ales

“with Dook

?A vl
W 4
:1uhou\

- -
/"\(.J C_}
V3

{- (D O
“n

P . Zeneral
fhlle.) &4
(..ith

R T L T I iU

o
o~y
. :.‘f » l.l. o'C \,u.

K /o

Tinancial
‘roced:res
; Dooks

u1nnno#al ~Q0~ 2,00 21 to
VrOﬁ“ R 5,00 2
Haolls.

CRIMIS ond cowtions will remain unchan od
O N S . . - . , &

T - o " L ey
) -~
. . t . <.

October, 1999, 12,00 tioon

~do~

2,00PM to
4,30 PM
Sunday, the 31st 10,00 it to

1959 12.00 Moon

Octuter,

T Condt

)

5.0 ARG,
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DEPARTMENT OF TELECOMMUNICATIONS

J.A.O. PART-IEXAMINATION
i999
PAPER VI (ADVANCED ACCOUNTANCY)

(Without the Aid of Books)

Time Allowed : 3 Hours ) : Maximum Marks : 200

Instructions to Candidates :—

1

2

2

=0

All answers should be given in HINDI orin ENGLISH oaly.

Write your Roll No. and Circle Index Letter on the top of the first or title
page of youranswer book. DONOT WRITE YOUR NAME ANYWHERE IN THE
ANSWER BOOK.

Write your answer on both sides of the paper, leaving a clear margin approximateiy
Scms.

All rough work should be done on the last page ‘pages of the answer book. Cancel
. all such rough work by drawing prominent lines across it.

Put the correct number of the question in the margin at tie beginning of each
answer.

In case of any doubt, the English version will be treated as correct.

~Not

= Question No. 1 is COMPULSORY and ANSWER ANY FOLIR ofthe rest,

e T
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1. TR F (refated w91 923 9 31 femwer, 1996 @maﬁmm (e
AR o A B o O SH A 5 qed 9 TaR Y —
31 fegam, 1996 w1 ]
o | T

Wi W =% 55,000 Rl T 200
wleerd 1,92,500 31 feams S =R =t e 1,000
THE T - 12,500 AEER 2,93,500
s T 4,000 Tmfaa 18,500
Eiki ' 3,500 o 1 93,250
T < e 22,500 gt 89,500
AR 1,50,000 qgF & I 40,000
FHIE 4,000 (1 S7Ed, 1996)
ST 3,500 foaml-qF: s 64,000
iice] 3,450
FEc (1 90 3 6,000
71§ 3R % | U538 42,250
Tertran wd X T 12,750
LY & AU 3T YEh 8,000
RICED ‘m’t S 77T UFHS 80,000

5,99,950 5,99,950

—— e — e

M

\

\)/

S

. From the following trial balance of Radhey Shyam. =repare trading and profit

¢ and loss: ss-account for the year ending December 31,

n that dat%

NNy

TRIALBALANCE

Ason 31st December, 1996 ~

1996 and balance sheet as

Stock in the beginning

Purchases

Wages & Salaries

Carriage inwards

Insurance
Bills receivable
Debtors
Commission

Interest

Trade expenses
Furniture {on Ist January)

Cash in hand and at bank

Rent and taxes

55,000 Discount received

1,92,500 Sale of furniture on 3Ist Dec.

12,500 Sales
4,000 Bills payable
3,500 Creditors
22,500 Capital
l,SO,WO/Goxlsignor balance
4,000 (IstlJanuary, 1996)
3,500 Sales—-Re Consignment

3,450

Charges paid against consignment 8,000

Cash sent te consignor

80,000

5,99,950

Rs.

40,000
64000

5.99.0350
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() 31 femmsxw, 199635[33?77{13'?2@ soooow(SO*Waﬁé@?mH%ﬁ)
(ii) 2250 T9C ! Sr@T G F ereran®t Givd SIAR @Y

(iii) WY ¥ 180 TUC & or@= T} ¥ @i ofed Wiy &1 wiF
(iv) 300 ¥9Y = @A AU % fog spomarst afea sid § o

(v) 31 Te@w=R, 1995 =1 gor 1= & gwid 78 wATE #7 fast 1300 TQ ot
(vi) WTTIEER BRI 200 TIQ St SrEs el @Id 1 T |
(vii) 800 ¥9C & FEIFR fHT 71u faer wiea wra grg Taet |
(viii) fEarferan & daw & 200 T9q &1 w90y 39 R & 919 gimfad S
Tfd % T H 25 TR | aaferck oger S Y G 7 ¥ wen vzt @

wwrg fo T am % faw 500 w9u
(ix) IR W 5 FRavR 1 o} T3TE Wil H maee oY
(x) 9o i ! W ST 4000 9T F (60 37F)
2. AR FE, IO FH a9 1997 FHT 3 TE =g o Freferied € —
=g B
T T
EGEEATIY 4,750 HYRE E 7,560
Tafau =1 & fog 500 WY Yo BRI 250
wuﬁmw%fm 250 it A & - 1,000
TS e 1,000 ML AT
=rEm " enfe & ferg 450 1 @ FE W 750
ElEERUER SRR o0 1,500 T g1
4% Yo T = & o 150
g % fag 300
g & fag 600
9,500 9,500

Adjustments i—

(i) Stock in the shop on 31st December, 1996, Rs. 80,000 (including statio-

nery stock Rs. 80).

(i) Trade expenses include payment for stationery of Rs. 2,250.

(i) Stock in the beginning includes stock of stationery in the beginning Rs. 180.

(iv) Creditors at the end include creditors for stationery Rs. 300.

" (v) Furniture sold was appearing in the balance sheet on 31st December,

1995 Rs. 1300.

(vi) Stationery of Rs. 200 was consumed by the proprietor.

(vi) Bills receivable include a dishonoured bill of Rs.800.

(viii) Included in the debtors is an amount of Rs. 200 in respect of a bankrupt

whose estate is expected to realise not more than 23 paise in the rupee
and an item of Rs. 500 for goods supplied to the proprietor.

(ix) Make provision for doubtful debts at 5% on debtors.

() Commission on sale of consignment is Rs. 4,000. /

2. Following is the income and expenditure account of Chemsford Club. Pune. for

the year 1997 :—

(60 Marks)

Expenditure

Income

To Saiaries

To Sundry expenses

To Audit Fees

To Honorarium

To Stationery, etc.

To Annual dinner

To Bank charges and interest
To Depreciation

To Surplus

By Subscription

By Entrance Fees

By Annuai dinner
contribution

By Surplus on annual sports
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Additional information is given as under:

(V3

1. Subscription : Outstanding on 31.12.96. Rs. 600. Reccived in Advance on
31.12.96, Rs, 450 received in advance on 31.12.97, Rs. 270. Quistanding
on31.12.97. Rs. 750. ‘

2. Salaries unpaid on 31.12.9¢ and 31.12.97 were Rs. 400 and Rs. 450 respec-
tively. General expenses inciude Rs. 60 for insurance prepaid. Audit rees
for 1997 were unpaid and during the year 1997. Audit fees of Rs. 200 were
paid for the year 1996.

3. Balance on 1.1.1997 were ! Freehold Ground Rs. 10.000: Capital Fund

- Rs.-8,000: sports equipment Rs. 2.600: income and expenditure credit
balance Rs. 3,540; bank loan Rs.2.000.

4 Atthe end of 1997, the sports equipment stood at Rs. 2.700 after writing

off depreciation: bank loan was not repaid in 1997.

. Opening and closing cash balances were Rs. 1.390 and Rs. 1,600 respec-

tively.

W

Prepare receipts and payments account for the vear 1997 and balance
sheet at the end of year. (35 Marks)

(a) What are the Secret reserves 2 What are the ways in which secret re-

serves may be created ? (10 Murks)

(b) The boek value of Plant and Machinery on Ist January. 1994 was
Rs. 2.00,000. New Machinery of Rs. 10.000 was purchased on Ist Qciober,
1994 and for Rs. 20,000 on Ist July 1995. On Ist April. 1996 a machine
whose book value had been Rs. 30.000 on Ist January 1994 was sold for

‘Rs. 16.000 and the entire amount was credized to Plant and Machinery
Account. Depreciation had been charged at 10% per annum on the boon
_valuc on 1st January, 1994 on straight line method. It was decided on 3 Ist
December. 1996 that depreciation at the rate of 20 per cent per annum on
diminishing balance method should be charged with retrospective effect
since Ist January, 1994.
Show the Plant and Machinery Account from st January. 1994 10 31st
December, 1996. (25 Marky)

(a) What is meant by issue of sharesat a discount ? What are the conditions
which must be fulfitled for issue of shares at adiscount ? (10 Marks)
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(iii) wﬁmaﬁm

(iv) =g 7T g o el (fed)

(v) W= wgae

" (b) Thedirectors of Spentex Ltd. invited applications for 15,000 equity shares

of Rs. 10 each' atRs. 11.50 per share payable as under :
Rs. 7.50 per share on application
Rs. 2.00 per share (including

Rs. 1.50 for premium) on allotment
Rs. 2.00 per share on firstand final cali

Applications were received for 18,000 shares and it was decided to deal
with them as under :

(ij .To refuse allotment to applicants for 800 shares.
(i) To give full allotment to applicants of 2,200 shares.

(i) To allot the remainder of the available shares pro rata among the other
applicants. '

(iv) To utilise the surplus received on applications, in pg§ payment of amounts
due on allotment. | ‘

An applicant, to whom 40 shares had been allotted, failed 10 pay the
amount, due on the firstand final call and his shares were forfeited. These
shares were re-issued as fully paid at Rs. 9.00 per share.

Show the necessary ledger entries to record these in the books of the

company. - (25 Maiks)

. =
ing 10

(a) From the information given beicw, vou are required to calcuiate @
lowing ratios :

(i) Currentratio
(iiy Stock turnover ratio
(ibii) Debtors turnover ratio
(iv) Return on capital employed

(v) Operating ratio.
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SUMMARISE PROFIT ANDLOSS STATEMENT FOR 1997
(In thousands of Rs.)

Net Sales :

Credit ‘ &)
Cash B 20 80

l.ess : Cost of sales :

Opening stock 4
Add : Purchases 62

76
Less : Closing stock 16 &0
Gross profit 3 20
Less : Administrative cost 3
Selling cost 7 10
Net Protit ) 1

BALANCE SHEET
Ason 3ist December. {997
(In thousands of Rs.)

Capital and Reserves 40 Fixed assets 24
Current liabilities ) 16 Invesiments {shares of a Co.} 4
: ' Stock 16
Debtors ' 6

Cash 6

56 36

(3 AMarks cach)

(b) How does a fund flow statement differ from cash flow statement ?
(15 Aarks)
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6. (¥) T a@m oy ¥ dafyg
H] 91E o q@l
s ) o Freai ek frg @ St T s 6. (2) How are errors pertaining to one accountin year rectified in a subse-
_ (10 &7) quent account year ? (10 Marks)
N - / ; o - | "
(@) @Ugﬂ qEraT qﬁz WW J w1 A % (10 57) V\ hat is meant by Central Processing Unit of ~omputer ? (10 Marks)
: (c) ‘Explain Divisibie Profits. How the disposal  these profits is shown in
(m 'ﬁ;‘[sﬂ?ﬂq 1 T 01 F 137 @i @ B S 58 qon N the Accounts and in which account ? ‘ (15 Marks)
ST Sran ? .
g (15 %) 7.-  (a) What are the general causes of difference in  ynk reconciliation and how
7. (F) &% T whHT A ﬁm T RO § SR S § SR T e we to adjust those. ' (17 Marks)
(17 &) (b) What are the main points of distinction betwy a private company and a
(@) ﬁmmaﬂmmam wa‘ma@ua@mg FE ? b public company ? v (13 Marks)
. . (13 37%F) _ (c) What are the noting charges ? (5 Marks)
(1) A& It e ¥ 2 (5 sy
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CIRCLE UNION’S LETTERS TO THE CGMT ON CI RCLY CONFERENCTS

Ite (wevt for grant of Spcuul Casual Leave in
5 conncction with 24 th Cirele Confoxonce

'19‘)9 2000 dated : 3rd December 1999. Where in it

"Co;poratxsahon of the DOT/D’IS aud 1Ls effects on
employees and Public} on 8 1 2000 uL Khamimam.
In this connemon you are requested toissue

Spccxal casual leave llberaxly, to all Lhe ofﬁce hear-

'mstructlons to all the concemed ofﬁcers to gr rant

i HI (N)/1999-2000 Dated Tth, Decembu 1999 :
" Kindly refer to our Nolice No - D HIMNy /7

| was notificd that the Clrdu Workmg Committee |
‘mcetmg will be held on 6- 1- 2000 XXIV Cncle Con- -
-fmence from 7.1, 2000 fo 9.1, 2000 and a semmal on

o erg’ of,the Circle Umon sttnct Secretuues and
i V.dclcgfxtes to Lhe Con[exence and Semmar Please.,

~Invitation to Sri J ananuJum CGMT AL '5'\

Circle to the Circle Conﬁ,renw and Semina
No. L. XX (N) / 99-2000/ 1 DL 1.12.99
-We arc gln(l to! mfmm you that the 24 £
Circle Conference of the union is scheduled to by
held at Khammaw (rom 7.1.2000.to 9.1.2000.
In this connection we have avcanged a Semi
-nar on "Corporalization of the DOI/DTS - its cf
fects on employeus and Public”, on 8.1.2000.. .
~ Your gracions presence and pmtmpahon m
the Seminar will be considered as a previlege::
Therefore you are humbly requested to nmkq
it convenient to allend the conler ence and part 1c1
pate in the Seminar, =~ - AT
"~ You are also 1equesLLd to give a'va uub
- message to the members and public throug,h lhe Fow

(\.v.,,--.

. venir which is to e released by the mceptwn comy - -

mittea.

| GENERAL SECRETARY'S LEITERS T0 poT |

~:Concessxonnl T(,lcphone Lonnecuous to Retived -

I‘Lle(.om I‘mployeus - waival ofDeposlxt

S ET14 (Phones) dated 16-11.99) :

* The retired telecom employew wnth ?0 years or
mor c service are provided tclephone conncctlon‘s without

. rent and concewon in local calls. .
' .\;» iAt the same time, the deposit amount is msmted '

from the retired Group 'C' and "' employees..The Group
'A & B' officers are allowed conversion of their official resi-

Nt _doutial telephones with Lho recull that no deposxt need
L3 be pmd . B

:)

Sl 3L The diserimination be removed by provxdmg the

;t(,lephone conmcuons to xetued nmployecs thhont de-

C ! posit.s

Absoxptlon of JAOS from Postul Depmtmgnt
IL/7OG (JAQ) dated 17-10-99]

- It is understood that the Department is actively

to lhe lmgc number of vacancies in DOT.”
o .. We express our strong protest against this pro-
po%ul since the same will take away even the meagre
promotional avenues of telecorm (_mploycua

‘We onee again reiterate our sugpestion that the
JAQ Examinations be held regularly and the standard of
the examination be lessened so that 'more officials can
pass and the »acanc{;xes can be filled up.
'JAO Part - J1 anmmahou S

*{E. 706 (JAO) dated 18-10-99}. ,

_ Yt iy learnt that the fast JAQ I’uxl: - 1 Examina-

tion held is proposed to be cancelled due to some com-
plaints. Qur union is of the strong view that cancelling of

| the examination will result severe hardship to the offi-

'cmls who had studxcd very har(l to appe'lr in lho exami-
nulion,

Ifthereis any n'rcgulﬂrll.y or o(.hcr such problems,
the matter may be enquired and suitable remedial action
taken instead of wholesale cancellation of the examina-

Lion ilself,
.

. consldu ing to absorb JAO s from Postal Department due

On thOJOb training to cadre converted 0“1!01(\15 o o
(B/709 (T & P) daled 11-10-99] . & . 1.

Ref: DOT No. 256-25/56-STN dated 18+5- 91 f:,l'i-"'i !

The officinls cadre converted from unothm u\dx(\ M

are given on the job training at the cost of the Dcpmt-
ment as per the above order, But it is being | al!()wcd only
in the case of surphug ofﬁcmls who have converted to na
other cadre, : IO i

s

There are some officials who have convertul Ll)mi" i

cadres on their own request, without becoming aulpllux
-~ Itis requested that in the case of such olhcltulo ‘
also the on-the-job irmnmg at Depmtmnnt \;sU bo
© granted. i'
«er JA0 Purl I {Paper V1) Examination held on 29- 10 99y " (’
Grace marks requested for out of Syllabus Quest o, ‘
 No: EM0GIJAO ' Dated : 17/11/99 y

Several complaints have been received: regm”tling
out of syllabus questions in the Tecently conduct('d JAO-
Part I (Paper VI) examinntion on 29-10-99, = © 31-

As per DOT instructions wntumed in No. 17-7/
83-SER daled 13-2-65 and 9-8-85 . it was preseribed for
Paper V1o follow Chnpters 1, 11, lU, VI, VI, XIX, XX V11,
XXIX, XXX, XZXT wnd XXXII from the book of Advanced
Accountaney by Sullon & Glcwi\l Tho Subject "Consign-
ment" which is in (lu\ptor IV of the Book is not included
in the syllabus for Paper VI, . R :

But a question (No. 1) to be compulsm ity answered’
earrying GO marks waa [rom this out of syllabug subjoct,
The cnndidntes were naturally not able to mwwox this
question. - ' - ;

Question Mo. b(b) ubout Central Proces ssing nit
in Computer unrrynw 10 marks was also from out of syl-
labus. '

It 18, l,hcrcl'm'u, requested that sinee these quoes-
tions carrying 60 ninrks were from out of syllabusg and
the enondidales were nol able to nnswer, geace mnrks be
sranted for these two questions Lo enanble them to pass.

o
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Joa b GOVERNMENT OF INDIA
‘ v DEPARTMENT OF TELECOM SERVICE
OFFICE OF THE CHIEF GENERAL MANAGER
ASSAM TELECOM CIRCLE :GUWALIATI-7,
NO;- RECTT-7/1/98/39 ' . Dated at Guwahati the 29-08-2000.
To ' | ‘
\ 7
The S. D.E.(HRD),
Ofo the Telecom District Manager
Bongaigaon
Sub:-  Communication of marks for 1,A.O. Part-1 Exam. held oq 29" 30™ &31¢
, October ,1999.
Ref: Your letter  No. E-89/JAO/Eggm/2000-2001, dated 08.08 LK.
With reference to your above citeii-letter‘, the marks sedured by the officials in
the above noted departmental examination hasBeen shown below:-
SLNo. Name & designation of Official Paper
‘ || .1V vV _ VI
1 Sti Abdus Sabur Ahmed 79 43 81 757 31 11
A Sri Saleh Md. Mizanur Rahman {7? 78 39 60) E E 10 3{\
A7 Sti Mrityunjoy Kundu ( 82 35 68 68 46 26 \1
A Sri Shashadhar Barman R ( 80 43 63 E E 15 %A
57 o Sti Biplab Kr Deﬁbﬂ,Sk__i,ngl; /;5\ | 82 40 60 E E 26 -
Vi Sri Nagen Kr, Sarma ;E\} : 66 42 61 E E 12 ¥
7 Sti Ramesh Ch. Ray 9 A A A A 04

The same may be communicated to the official.

\ s,
g

(S.C.Das)
Asstt. Director Telecom (Rectt)

L
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0.4 NOo 337 OF 2000.

Shri BeK. Deb S’:.fu W oAhn,
- Vs~ . |

Union of India and others.
-ind -

In the matter of ¢ ;

Show cause reply submitted by

respondents

The humble respondents beg to submit the reply

of the show cause as follows SE

1. ' That the applicants are Group 'C' officials of

the Depaftment. On their individual applications they

re alloved 10 appear in the J40 (Part =1} Bxamination

held on 29.10.299, 30.10.99 and 31.10.99. The said exa~

mination consists of six papers viz. paper I, 1I, III,
IV, Vand VI. The applicants in all papers save those
exempted on the basis of performance in the earlier

examinationse. The eligibility of the applicants for

appearing in the said exeminations is not.disputed.

2e That all the applicants secured the minimum

qualifying marks in paper I, II, III, IV and V but none

of them could secure the minimum qualifying mark in
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- in paper VI which is Book Keeping end Advanced Accounting

and carries a Maximum Mark of 100,

3 That represenfations were received from the

f candidate for grant of grace marks in paper VI on the

gr?d that Question Fo.1 (Compulsory Question) and question
e 6

No% 6(b) had been set out of Syllabus. The matter was

examined in detail at the Directorate level and it was
found that Question No.1 is very well covered under the

Prescribed syllabus of the subject of Advence Accounting

paper VI of the JA0O (Pt.I) Bxamination. Hence the conten~

tion of the representationists relating to Question No. 1

was not acceptede.

)

ho ~ That the conteniton regarding Question No.

(v) was also examined and it was found that part (b) of
Question No. 6 was put of the prescribed syllabus. It was, |
therefore, decided that grace mark up to 10 marks would be
awarded to all those candidafés who have attempted Question
No. 6 of paper _VI irrespective of the fact vhether the
candidate have attempted or not fhe part (b) of the

Quegtion No 6.

5 | That in accordance with the above decision, grace
mark up to 10 wvas awarded to all cendidates who attempted
Guestion Noe 6 and the first result was announced after
adding the grace mark, whzik vwherever, applicable. All the
applicants did not attempt Question No.6 and according to

the derartmental decision they do not deserve any grace

marks .
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It is pertinent to mention here that the posts
pxxix raised in the O.A. have been exained at REpaxkiment

Department level and appropriate relief has been granted.

—-.--v———--—-————

I, Shri 6.C. Sarma, Asstt. Director (Legal),
])epartment of Telecom,‘ Guwehati being authorised dd .
hereby solemly affirm and declare that the stétement \\
made in the show cause reply are true to my knovyledge
and information and I have not sapPressed any material
facte

And 1 sigr_l" this verification on this&yo_)(tl day 7

ofA November, 2000,

Geved, Une Cavens
Declarant.



